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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
O.A. No. 582/2025
Original Application No. 582 of 2025

In the matter of:
Jagdish Saini and Ors, ....Applicant

Versus

State of Haryana & Ors, ...Respondent(s)

REPLY ON BEHALF OF RESPONDENT No. 2 j.e.
Deputy Commissioner, HANSI
Most Respectfully Showeth:-

It is most respectfully submitted that, in compliance with the
directions of the Hon'ble Court, the demarcation of the land was
commenced on 19.06.2026. The demarcation report was submitted
on 01.07.2026.

The following table has been produced from the Nishandehi report,
showcasing that the land in question comprises agricultural land

(Annexure R-1)

Land Details with Area and number of Owners
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#o #o (132-10)
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s 25811 2 "'3" { 46 ?
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3-It s further respectfully submitted that, during the course of the
- demarcation proceedings, the local residents informed the
demarcating officials that several civil suits pertaining to the
ownership and title of the land comprised in the aforesaid Khasra
number are presently pending adjudication before the competent
Civil Courts. Accordingly, the ownership and title of the said land
are sub judice and shall abide by the final outcome of the said
judicial proceedings. The .details thereof have been briefly
mentioned in the demarcation report.

4-The undersigned further assures that, in coordination with the
Municipal Council, Hansi, and the Public Health Engineering
Department (PHED), no fresh liquid or solid waste shall be allowed

to be dumped or placed on the land in question.

5-In view of the facts and circumstances stated hereinabove, it is most

respectfully  prayed that this Hon'ble Court ma
pleased to grant reasonable further time so that
established with the owners of the land claimed int
and to place on record an additional reply p

ownership of the land in question.

Date: QIOT});QZ-Q. 5

Place: Hansi
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